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' Ceunsel fer the applicants

£ successful candidates befere appeinting them in the P

"with othérs.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ‘

radk ‘

0.A.1435/96. Dt, ef Decisien|:
1.G,Subramanyam 6. P.Raghunatha Reddy
2. C.Kuppa Swamy 7. K.Mehana Murali Pillai
3. T.Karuna Kara Reddy 8, S,Subb» Rama Raju
4, A,Venugepal Raju 9. B.Venkata Ramusu
5., S.Seeta Manehar 10. D.S;ddiah .. Applicants,

Vs

1. The Telecem District Manager, Tirupati.

2, The Chief General Manager, Té&lecem,
AP Circle, Deersanchar Bhavan, Hyderabad.

3. The Chairman, Telecem Cemmissien, New Delhi.

$ Mr.K.Venkateswara Ra?
Counsel fer the respendents t Mr.V.Rajeswara Rae,Aédl.CG

CORAM: =

|

_‘ ;

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) |
: | |

ORDER i

rd

.. Respondents.

sC,

Heard Mr,K.Venkateswara Rae, learned ceunsel fqr the

appliéants and Mr,V,Rajeswara Rae, learned ceunsel for the

resperdents,

2. There are 10 applicants in this OA, Al] ef theL are new

UU' E i .
werking as TTAs, They submit that they are eriginally recruited

in the cadre of Technician and they were selected and recruited

prier te 1-1-86 and their training peried was alse e@er prier te

1-1-86. They appeared for the Departmental Cempetitive Ex

fer the pest ef Technician and they had passed the written

as well as interview, One year training was cemtemplated

Technician, Théy hagﬁ’completed ene year peried ef train

During the peried of training fer the pest

they were paid seme stipend, After cempletien ef onﬁ year

the applicants were appeinted ;s Technicians. It_is:state

aminatien

examinatien

fer

st eof

ng aleng

f Technician
traihing,

d that the

applicants were selected for the pest ef Technician en regular basis

and after selectien for regular appeintment they ﬁndexwent
fer & peried of ene year. It is stated that the peried ef

of the applipanfs Was net counted fer service in the pest

N —

training
training

of

vo?



' 4, - The learned counsel for the applicants rely on

-2~
Technician. The applicant No.l had_ sub%itted
representation praying for the benefits as prayed fér in
OA by his representation dated 1-5-95 (Annexure-III!Page-
The representation of the applicants No.2,3,4,5,6ﬂ7,8,9
10 are at Page-12,13,14,15,16,17,18,19 and 20 respectiv

All of them represented their cases to R-2. It is st

that those representations are not disposed of.

a
this
11).

and
ely.

ated

3. This OA is filed to treat the training!period as

service for purpose of notinal increments and for mone
benefit from 1-10-%90 in terms of 0O.M.16-15/89.Est. |P

dated 22-10-90.

tary

ay-1I

the

(4

judgement of the Tribunal in OA.No0.1346/94 ‘and, OA.94/96

!
decided on 7-11-94 and 7-2-96 respectively for the ge

prayed for in this OA.

5. I have gone through both the judgemeﬁts.

lief

The

_ | 1
Bangalore Bench of the CAT by the judgement dated 26-3493 in

|
OA.156/92 held that the Technicians and other cateéories

were recruited prior to 1-1-86 and who had undergone trai

prior to 1-1-86 should also be given the benefit of trea
the period of training as service for fixing the increm
not¥nally and for giving the monetary benefit from 1—10—9

terms of ©,M. dated 22-10-90. Hence that judgement

who
ning
ting
ents
0 in

was

followed by this Bench in OA.No.1423/93 delivered on 243-10-96.

As per the judgements of this Tribunal in the above refe

OA the respondents are directed to treat the Feriod

. . . . X .
training of the applicants therein as service for fixatio
|

increments notionally and they should be given th% monetary

benefit from 1-10-90. ' |
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T Qith the abovefdifectiqn, the OA is disp

. Spr

._3_
6. . The learned counsel for the responden;s s
this OA is covered by the judgements of the Tribuna
to above. But thé judgements of this fribqnal in
and 94/96 had been stayed . by the Apex

C.A.N0.23849/96 and that SLP is still pending.

7. In view of the above, the following directi

given:-

(a) If the SLP referred to above is allowed

this OA stands dismissed. ‘
(b) If the SLP is dismigsed, then this O
allowed and the applicants are entitl
similar reliefs as'-givaen In O0A.13
0OA.94/96,
(c) If any othef orders are given by the
~in the above -réferred SLP, they ar
applicable to the appiicahts in'this 0
h.{

MELBYCRGC . Gl AL L Pn. ATTL RS -

. “No costs.

6}§ﬂ\9 y ‘C:?
{R. RANGARAJAN)
MEMBER ( ADMN, )

Dated : The lst Jan. 1998.
(Dictatedin the Open Court)
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The Telecom District Manager, Tirupathi

The Chief General Manager, Telscom, A,.P. Circla. Doersanmchar Bhavan,
Hyderabhad, :

The Chairman, Telecom Cemmission, New Belhi,
One cepy te Mr.K.Venkateswsra Rhn,Aduecaﬁa.GAT.Hydarabﬁd.

One cepy to Mr.V.Rejeswara Rao,Addl,CGSC,CAT,Hyderabad,

One cepy to D.R{A),CAT,Hyderabad,

One duplicate cepy,
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